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BEFORE THE HON'BLE N^A,TIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH AT PUNE

Appeal No. 5ll2022 (WZ)

The Colva Civic and Consumer Forum

... Appellant

Versus

The Goa Coastal Zone Management Authority & Ors'

... ResPondents

AFFIDAVIT IN REPLY OF THE RESPONDENT NO. 4

Affrdavit in reply of the Respondent No. 4 (Shamiraj Hotels Pvt.

Ltd.) is as under:

I, Mr. Sanjay selukar, age: 57 years, the Director and authorised

representative of the Respondent No. 4, having address at H' No.

43211, 4th Ward, Colva Beach Road, Colva, Salcete, Goa - 403708,

am aware of the facts in the matter and do hereby state on solemn

affirmation as under:
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2.

INTRODUCTION

l. I hereby state that I am filing this affidavit on behalf of the

Respondent No. 4 in furtherance of and addition to my earlier

limited affidavit dated 6 April 2023.

This Respondent further states that nothing contained in this

affidavit should be considered as an admission or acceptance

of the various allegations contained in the Appeal. For the

record, this Respondent hereby specifically denies all the

allegations and averments stated in the Appeal unless

expressly admitted/ accepted herein.

BACKGROUND AND RELEVANT FACTS

3. The Respondent is the owner of the property at S. No. 2411,

Village Colva. This property was earlier owned by one IWs.

Etak Corporation Limited. This property is governed by the

norrns applicable to CRZ-III - originally referred in the CRZ

Notification of 1991 .

4. By way of registered sale deed dated 15 August 1995, IWs.

Etak Corporation Limited sold this property to Shamiraj

Hotels Pvt. Ltd. (i.e. the Respondent No. 4 herein) - which

was then owned/ controlled by Mr. and Mrs. Mangesh Dalvi

and other shareholders.
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5. The Respondent No. 4 (through its erstwhile owners/

shareholders/ directors) constructed a hotel by the name of

Sea Coin upon the property and took all relevant permissions

for the same. They carried out the necessary construction

upon the propertY.

Subsequently, by way of Share Purchase Agreement dated 16

August 2016, all the then shareholders of the company

(Respondent No. 4) sold their entire shareholding to Kruti

Promotions & Events Pvt. Ltd. and exited the company.

Thereby, Kruti Promotions & Events Pvt. Ltd. became the

shareholder and owner of the Respondent No. 4 from 16

August 2016 onwards.

It is pertinent to mention here that the property owned by the

RespondentNo. 4 already had constructed upon it (through its

previous owners) the restaurant 49ers - which is marked and

identified by the Appellant as structure 'X' in the sketch plan

filed by the Appellant. Similarly, the main hotel portion (Sea

Coin) of the property had a temporary shed/ covering which

is marked and identified by the Appellant as structure 'Y' in

the sketch plan filed by the Appellant. These structures existed

prior to the aforesaid Share Purchase Agreement - and the

new owners of the Respondent No. 4 have only carried out

repairs from time to time on these structure since the date of

6.

7.
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8.

the Share Purchase Agreement. Therefore, when the new

owners of the Respondent No. 4 took over ownership of the

property/ company (through the share purchase agreement),

these structures (i.e. 'X'and 'Y') were already in existence.

By way of the earlier limited affidavit filed by this

Respondent, this Respondent has already stated that it will

demolish the structure 'X' within 180 days therefrom, and

remove the shed/ covering 'Y' also within 180 days

therefrom. Hence, the issue pertaining to the portions marked

'X' and 'Y' by the Appellant stands closed/ resolved, and this

affidavit is not intended to deal with those areaslissues.

The Respondent No. 4 has been conducting its business with

all required permissions from the necessary authorities. A

copy of the permissions received by the Respondent No. 4 are

annexed at Annexure I (Colly).

Before providing a specific response to the allegations raised

by the Appellant, this Respondent would like to state its legal

objections as under.

LEGAL OBJECTIONS

1l. Lack of authority of the Appellant: The Appellant appears

to be a 'forum', and the appeal has been signed by its

9.

10.

Page 4 of 18 q

154



purported President - Ms. Judith Almeida. The Appellant has

not filed any document or resolution or letter of authority

showing that Ms. Almeida is the President, that the members

of the Forum have agreed to initiate such legal proceedings,

or that Ms. Almeida is authorised on behalf of the Forum/

Appellant. On this basis alone, the Appeal deserves to be

dismissed.

12. Limitation: The Appellant has filed the appeal long after

lapse ofperiod of limitation. This Respondent submits that the

current structure of the main part of the hotel Sea Coin was

constructed in around the year 1995. After the new owners

took over the company that owned the property (i.e. the

Respondent No. 4) in the year 2016 - they have only done

generalrepairs and renovations. Based on the documents filed

by the Appellant itsele the Appellant got involved some time

in the year 2006. TheAppellant is only using the recent orders

of the Respondent No. 1 as a ruse to get around the issue of

limitation. The Appellant has not once explained the delays

and laches in the Appellant approaching the Hon'ble Tribunal

with respect to the alleged unauthorised construction. The

Appellant has specifically pleaded that the alleged violations

range from the year 2006 to the year 2022 in paragraph 3 of

the Appeal. Further, the Appellant's Ms. Almeida is a resident

of Goa, and therefore, cannot even plead ignorance to not

knowing the construction existed. This Respondent submits
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that the Appeal is therefore time barred. on this basis alone,

the Appeal deserves to be dismissed. This Respondent prays

that the issue of limitation be dealt with in a preliminary

manner, before going into the further merits of the case.

PARAGRAPH WISE RESPONSE TO THE APPEAL

13. without prejudice and subject to what is stated above,

Respondent will now deal with the specific allegations

averments in the Appeal.

14. with respect to paragraph I of the Appeal, this Respondent is

not aware of the details of the Appellant. The Appellant may

file appropriate documents in support.

15. with respect to paragraph 2 of theAppeal, this Respondent

has no specific comments.

16- wth respect to paragraph 3 of the Appeal, this Respondent

denies that there has not been a site inspection or that the

Respondent No. I has not followed due process. The

Respondent No. I did carry out inspection of the property and

after necessary process, ordered demolition of structures .A,

to 'F'by way of their order dated l2 october 2022 (read with

corrigendum dated l9 october 2022) being the .,Impugned

order". However, since the allegations are directed to the

this

and
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Respondent No. l, the Respondent No. r may provide its
clarification on this.

with respect to paragraphs 4-6 of theAppeal, this Respondent

submits that the proceedings before the Hon,ble High court
and the orders passed by the Hon'ble High court are a matter

of record. This Respondent craves leave to refer to and rely
upon such proceedings or orders as may be required. To the

best of my knowledge, the Respondent No. 4 was not aparty
to these proceedings before the Hon,ble High Court.

with respect to paragraph 7 of the Appear, it is denied that in
light of the proceedings before the Hon'ble High court that

the structures of the Respondent No. 4 were brought under the

scanner. The Appellant cannot speak to such facts.

with respect to paragraph 8 of the Appear, I say that to the

best of my knowledge, the Respondent No. 4 did not

participate in any Inquiry committee proceedings and was not

given any notice, summons or show cause notice by any such

committee.

20. with respect to paragraphs 9 and l0 of the Appear, the

Respondent No. I would be able to respond to this. The

Respondent No. 4 states that it was made a party to the pIL

No. 10 of 2020 before the Hon,ble High Court. The

17.

18.

19.
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2t.

Respondent No. 4 craves leave to refer to the pIL proceedings

or orders passed therein as may be required.

With respect to paragraph 11 of the Appeal, this Respondent

states that it is correct that the Respondent No. 4 is the owner

of the property. It is humbly submitted that whether the sale

deed is registered or not ought not to come within the purview

of this Hon'ble Tribunal, and hence, the grievance of the

Appellant to this extent is irrelevant. In any event, the

Respondent states that the sale deed is duly registered.

With respect to paragraph 12 of the Appeal, this Respondent

denies the contents of the same. This Respondent submits that

the construction of the main hotel portion being Sea Coin

Hotel is authorised and as per plan. With respect to a portion

being open to sky, the Appellant is making reference to the

structure 'Y'. This has already been dealt with above.

Notwithstanding what is stated above, and without prejudice

to the rights, contentions and averments of the Respondent

No. 4, the Respondent No. 4 submits that the Respondent No.

4 is in the process of removing the restaurant and the kitchen

from the stilt area of the Sea Coin Hotel, which will then be

used for parking of vehicles. This would be completed within

180 days from the date of this affidavit. In the interest of
fairness, the Respondent No. 4 hereby states that the stilt area

22.

23.
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24.

would continue to have an electric meter room, a store room,

a reception/ welcome area for receiving guests - who would

then be escorted/ guided to their rooms on the first floor.

In view of this, and subject to completion of this removal, the

following may be noted:

(i) Area of the plot: 3055 square meters

(ii) Built up area: 856.42 square meters (two floors of

428.21 square meters each)

(iii) FSI consumed: 0.28 of plot area

(iv) Height of the usable floors: 5.88 meters

As such, this falls within the CRZ III requirements.

The Respondent No. 4 is placing on record report of

"Reenowned Architects" dated 29 May 2023. Further, after

the removal process of the stilt area is completed, the

Respondent No. 4 is also ready and willing to allow officers

of the Respondent No. 1 to inspect the premises and check

compliance. As such, there is no question of non-compliance

by the Respondent No. 4. A copy of the report is at Annexure

2 (Colly).

With respect to paragraph 13 of the Appeal, this Respondent

denies the contents of the same. The Appellant is raising

25.

26.
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grievances with respect to the 1995 sale and the sanctioned

plan of 1995. This clearly shows that the Appeal is well

beyond limitation. The structure has been standing since 28

years. The Appellant ought not to be permiued to now raise

grievances in this respect. The Appellant has strangely been

deliberately vague as to why the Appellant is referring to the

plan as a 'fictitious' plan. It is humbly submitted that this

cannot and ought not to be the forum to raise grievances about

a 1995 year sanctioned plan. Further, based on what is stated

above, this Respondent is in compliance with the required

CRZ III requirements. The Respondent No. I has not found

any fault in the manner that the Appellant is complaining of.

The Sea Coin Hotel structure is duly authorised, and is not

falling in the No Development Zone.

27. With respect to paragraph 14 of the Appeal, this Respondent

submits that the main hotel portion - Sea Coin is as per

sanctioned plan. With respect to the restaurant 49ers - this is

the portion of property referred to as 'X' by the Appellant.

This Respondent has dealt with that issue in the previous

affidavit. Hence, nothing further remains on this issue. It is
further clarified that the portions identified as 'A'to 'F'in the

Impugned Order is already demolished.

28. With respect to paragraphs 15 and 16 of the Appeal, the

Respondent No. 4 states that based on what is stated above,
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29.

the Respondent No. 4 is in compliance of the required cRZ
III requirements. The fuchitects report which has been

submitted may kindly be referred. Even otherwise, the

Appellant's grievance is time barred. It is pertinent to note that

the Appellant is referring to a report of September 2013.

Despite having knowledge of this report, strangely, the

Appellant waited till December 2022 to raise a grievance.

This clearly shows the complaint of the Appellant to be

motivated. This is clearly time barred. The Appellant is

merely using the report of the Respondent No. I to try and

bring her actions within limitation.

with respect to paragraph 17 of the Appeal, this has already

been dealt with in the earlier limited affidavit filed by me.

with respect to paragraph l8 of the Appeal, this Respondent

has no specific comments.

with respect to paragraph 19 of theAppeal, it is denied that

there are any other illegal or unauthorised structures

remaining on the property. The main hotel portion is as per

sanctioned plan.

With respect to paragraph 20 of the Appeal,

denied. This Respondent has submitted

documents to the Respondent No. l.

the contents are

all necessary

30.

31.

32.
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33. wth respect to paragraph2l of the Appeal, the contents are a

matter of record. However, it is clarified that the sale deed of
August 1995 is duly registered. It is pertinent to note here that

despite knowing of these various permissions, the Appellant

has chosen not to challenge any of the permissions issued to

the Respondent No. 4 by various authorities. This shows that

the Appellant in fact has no grievance against the Respondent

No. 4 or any of the other authorities with respect to any of
these permissions.

with respect to paragraph 22 of the Appeal, the Appellant is

simply repeating its averments without apprication of mind.

The issue of the sale deed has been dealt with in this reply

above. The claims of the Appellant are clearly beyond

limitation.

35. with respect to paragraph 23 of the Appeal, the contents are

denied. The Respondent No. 1 will be in a position to state

what information or documents it has relied on and what

process it has followed.

with respect to paragraph 24 of the Appeal, it is denied that

there are any other illegal or unauthorised structures

remaining on the property. The main hotel portion is as per

sanctioned plan.

34.

36.
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37. With respect to paragraph 25 of theAppeal, the Respondent

No. 4 submits that the issue is of the year 2016 and is not at

all relevant to the present proceedings. The fact that the

Appellant is making reference to such also proceedings and

issues, once again shows that the issues and grounds raised by

the Appellant are time barred. Being that as it may, in the

interest of fairness and completeness of record, this

Respondent submits on record the panchnama report dated 1l

March 2016 (Annexure 3) with respect to this incident, as

well as subsequent site inspection report (Annexure 4)

showing that the roof shed is completely removed. This

inspection report further reports that there is no illegal

construction that exists at the site.

With respect to paragraph 26 and 27 of the Appeal, this

Respondent states that the records and proceedings before the

trial Court and other applications and records will speak for

themselves.

39. With respect to paragraph 28 of the Appeal, the contents are

denied. The Respondent No. I will be in a position to state

what information or documents it has relied on and what

process it has followed. It is clear that the Appeal is time

barred. It is pertinent to note that the Appellant is not

challenging any other licenses or permits granted to the

38.
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Respondent No. 4, and is only challenging the Impugned

Order of the Respondent No. 1. This shows that the Appellant

has no grievance with respect to any of the other licenses and

permits granted to the Respondent No. 4 upon the property.

Even otherwise, the Appellant is aware that the Appellant

cannot challenge the same as the same is beyond limitation.

Hence, under the guise of challenging the Impugned Order,

the Appellant is actually challenging older records and

licenses issued to the Respondent No. 4 for the property. It is

humbly submitted that this ought not to be permitted.

With respect to paragraph 29 of the Appeal, this has already

been dealt with in the earlier limited affidavit filed by me.

With respect to paragraph 29A of the Appeal, it is important

to note that the main grievance of the Appellant in the Appeal

is the structures 'X'and'Y'. This has already been dealt with

in the limited affidavit filed by me earlier. As such, nothing

further remains with respect to the Appeal. It is pertinent to

note that the Appellant is taking completely contrary positions

in the pleadings. On the one hand, the Appellant is harping on

the 1995 plans being false and fabricated plans, and now,

when it is convenient, the Appellant is relying upon the same

plan to show what is supposed to be open to sky and what is

supposed to be covered. Such duality ought not to be

permitted. The Appellant is making an argument of

40.

41.
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43.

44.

42.

46.

convenience, and relying on the plan as and when convenient

to the Appellant.

With respect to paragraph 30 of the Appeal, the contents are

denied. The Respondent No. I will be in a position to state

what information or documents it has relied on and what

process it has followed.

I state that the main structure standing on the property (Hotel

Sea Coin) is authorised and as per sanctioned plan and having

necessary permissions.

With respect to ground (i) of the Appeal, the contents are

denied. The Respondent No. I will be in a position to state

what information or documents it has relied on and what

process it has followed.

With respect to ground (ii) of the Appeal, the contents are

denied.

With respect to ground (iii) of the Appeal, what has been

submitted to the Respondent No. 1 is a matter of record. None

of these permissions are challenged by the Appellant.

With respect to grounds (iv) and (v) of the Appeal, this

Respondent states that the allegations are beyond limitation.

45.

47.
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The Appellant is trying to challenge actions done and

permissions granted in the year 1995. This is completely

impermissible. It is pertinent to note that the Appellant has not

challenged any other license or permission granted to the

Respondent No. 4. The Appellant cannot be allowed to

indirectly challenge documents and permissions of the year

1995 which are 28 years old.

With respect to ground (vi) to (xi) of the Appeal, it is denied

that there are any other illegal or unauthorised structures

remaining on the property. The main hotel portion is as per

sanctioned plan. The Appellant has not challenged any

permissions granted to the Respondent No. 4 knowing well

that they are all beyond limitation. As for other compliances,

the Architects report that is annexed may kindly be referred.

With respect to ground (xii) of the Appeal, this Respondent

states that the allegations are beyond limitation.

50. With respect to ground (xiii) of the Appeal, I state that the

main structure standing on the property (Hotel Sea Coin) is

authorised and as per sanctioned plan.

51. With respect to ground (xiv) of the Appeal, this has already

been dealt with in the earlier limited affidavit.

48.

49.
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53.

54.

52. with respect to ground (xv) of the Appeal, once again, the

Appellant is trying to disguise the Appeal and is trying to

challenge permissions granted in the year 199g. This is
completely beyond limitation.

with respect to ground (xvi) of the Appeal, the contents are

denied. The Respondent No. I will be in a position to state

what information or documents it has relied on and what

process it has followed.

with respect to the issue of limitation, this Respondent

submits that the Appeal is filed beyond limitation. The

Appellant is merely using the Impugned order as a guise to

challenge older permissions granted to the Respondent No. 4.

It is denied that rhe Appeal is filed within limitation.

With respect to the prayers made by the Appellant, this

Respondent states that none of the reliefs sought for by the

Appellant ought to be granted.

55.
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Mr. Sanjay Selukar
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DEPARTMENT OF TOURISM
GOVERNMENT OF GOA

PANAJI.GOA

FORM V
(See Ru/e 3)

$.ertlftuuls sf yur$istr *isr-
"Hotelt'

Qertficate grto: g{UTWgm }

tfiis is to certifi tfrat 1vl/s Sframirqi ltotek htt Ltf, resident of

.<outfr $od- 403602 fias 6een registere[ un[er tfre $oa fugistration of tourist trafe Act,1982 to

on tfie |usiness.of !{Attr'.r. un[er tfie name an[ stlte :ffATtEr. .q(4/ (OrN focate[ at

Aotvo aet.fr, Aotoa, .<akete, .%utfr $oa- 4O37OE fraving 3i2 9,{o. of R7oms.

ffns corttfrcdtt ir vdfrtu?to 31-9vlu-2027

Qface: DrydtffintVtouisn+.qorrtfr " Wlce
go*sfrtei

Issue (Date: nnr*nnnn
Ac?uq At?Ltot

'The applicanl shall ensure lhat all applicable NOC / permbslons period ofvalidity of certifcale.
'This certilicate provlded by Departmont of tourism ls merely to show ls registered under Goa Regietration of Tourist trade Act 1982,

rmenl or as any ownorship documani to any courl orfor the curonl aclivity financial year.This corlificats should not bo used as a legal documenl or ag any ownerehip to any courl or
department
'During the preiod of validity if the renewal fees ate rsvised the shortfall if any will have to be paid by the applicant. (1.e. from the year in which the feee
were revlasd.)

00q

Qr?scd6?nfufioit)

'The Owner Shall display the certificale at lhe receplion and also make available lhe certificate in orlginal i8sued by tho department as and when
demanded by Govemment officials.
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l
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W
Government of Goa ORIGINAL

Department of Tourism
lil ililfl ]t ilil ilt ilililt ilt ililililll ilililililil illtDepartment of Tourism, South

Zone Office, Block No.43, Ground
floor, Mathany Saldanha

Administrative Complex, Margao

RECEIPT

Receipt No. : PAYHOT30032023S-248

Department: 78-TOURISM Receipt Date: 30-Mar-2023

Name and Address of Party: Shamiraj Hotels Pvt Ltd
Colva Beach, Colva, Salcete, South Goa- 403602

Department Charges 125,000.00

Service:

,1

Other Details:

Paid For the Finarlcial Year(s): 2022-23 to 2026-21

& Maintained by coa Electronics Limit€d

ORIGINAL

ffiII Goa Electronics Limited

ffi I I 35"d tlX.T:,.:9il'JEIX,'Jj,',iit a ",

lil ililt I rfl ilr I ilt fitilt til ilfl]il] iltilil!ilil ]tll

Receipt No.:PAYHOT30032023S -248 I cEt

RECEIPT

Receipt Date: 30-Mar-2023

Name and Address of Party: Shamiraj Hotels Pvt Ltd
Colva Beach, Colva, Salcete, South Goa- 409602

Service:

otherDetairs:ff "J"'i":,sffilf #r;il#3l,?,lijffi ?,i:[J.""ffi .:3];:lx#ff1

Designed & Maintained by Goa Electronics Limited'
GSTINT 3oAAACG7@G1Z
SAC:.04{0225

Processing Fee- Base Fee 3389.85

Form Xl- Statistics Proforma- Base Fees 4067.8

oGST@ 9.0% 671.2

SGST@ 9.0% 671.2

Total 8,800.05

Print Date: 30-Mar-2O23 01:00:42 PM

,, 1t, U _;i
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Form C
Government of Goa

Food Safety and Standards Authority of India
License under FSS Act, 2006

Grg-dR {i?qr / License Nu mber:

1. Name & Registered Office address of

10614002000171

4th ward,Colva Beach, Salcete, South Goa,

Goa-403708

Food Services - Restaurants

"Hotel Sea Coin" Unit of 'Shamiraj Hotels
Licensee / srddRqrt *qEftg=d o.rqioqo.r qrq Pvt.Ltd.'
eiltqat: 4th ward,colva Beach, south Goa, Goa-403709

4. Dairy Business Details / ffimrtdnfu{€reg: No

5. Category of License / sr{sRolq{' State License

This license is granted under and is subject to the provisions of FSS Act, 2006 all of which must be complied with by the
licensee. I u-5 orgtfr ura ftqir sil{ ttr6 srftfrcq, zooo * q?ft{ ar{ffi ff ,r{ i+t 16 vfufrqq t swftn + sftTr6-{ e G-{+.r er{nfrEffi
6Rr sl-Eqq qrcFl fuqr qHr sGq.

2. Address of Authorized Premises / utffga
cRsAis'rrrirT:

3. Kind of Business / altcR tn.I s?FR:

Place / en+: South Goa

Iisued On / Eaio: o5-01-2022(Renewal License)

Valid Upto: / ftrat: 31-12-2026 (For details, refer Annexure)

Designated Officer
nE-d qDqlt

Annexures:
1. ProductAnnexure
2. Validity Annexure
3. Non-Form C Annexure
4. Conditions Of License

Note:

l.Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can file application for renewa! or modification of License by login into FSSAI's Food Safety
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100
for any clarification.

2. This License is only to commence or carry on food businesses and not for any other purpose.

3. This is computer generated license and doesn't require any signature or stamp by authority.

SfrI

Page 1 of 6

*&
ffi*' oS*fuq

i {St'F:
Mtr/d_.<ti_H

172



Product Annexure

Form C
Government of Goa

Food Safety and Standards Authority of India
License under FSS Act, 2006

srdflRriwr / License Number: 1OO14O0ZOOO171

Kind Of Business: Food Services - Restaurants

Page 2 of 6

Sl.No. Product(s)

1 16 - Prepared Foods

*
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SfrI

Validation And Renewal Annexure

Form C

Government of Goa
Food Safety and Standards Authority of India

License under FSS Act, 2006

Current Status of License: License Issued

Note:

l.Application for renewal of License can be filed as early as 180 days prior to expiry date of License.

You can file application for renewal or modification of License by login into FSSAI's Food Safety
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100

for any clarification.

2. The Application for renewal of license shall be submitted 30 days prior to the expiry date mentioned
above after which Rs. 100 per day will be charged up to the date of expiry.

3. Modification* (if any) denotes the change in the Authority. Issuing Authority mentioned along with
Modification* is the Jurisdictional Authority with effect from the date of issuance of modified
license.

sIgf,RriteT / License Number: 10614002000171

01-01-2017 31-12-2021

State Licensing
Authority

31-12-2026

Suspension History

Page 3 of 6

S.No History Date

N/A

t
.d$-

,l_eth

WP

Validity From Validitl Up,to Issued on Fee Phid Type Issuing
Authority

13-09-2017 10000INR Renewal State Licensing
Authority

01-01-2022 05-01-2022 10000INR Renewal
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Non'Form C Annexure

Government of Goa
Food Safety and Standards Authority of India

License under FSS Act, 2006

Tisr / License Number: 10614002000171

Name:

Contact No:

Email-ID:

State:

Pin Code:

Photo Id No:

FoSTaC No:

John Dsouza

08322788094

seacoin@gmail.com

Goa

403602

89s228759064

Not Provided

Qualification:

Mobile No:

Address:

District:

Photo Id Card:

Photo Id Expiry Date:

Post Graduate

7387428167

Majords

South Goa

Aadhar Card

N/A

Name:

Contact No:

Email-ID:

State:

Pin Code:

Photo Id No:

John Dsouza

08322788094

seacoin@gmail.com

Goa

403602

895228759064

Qualification:

Mobile No:

Address:

District:

Photo Id Card:

Photo Id Expiry Date:

Post Graduate

7387428167

Majords

South Goa

Aadhar Card

N/A

Place / wn: South Goa

Issued on / futia: 05-01-2022 (Renewal License)

Designated Officer
rrfrdsrfffi

Note: Any change in above details shall be immediately communicated to authorities. You can apply

for modification of license for updation of details without any cost through Food Safety Compliance

System (https://foscos.fssai.gov.i n)

Page 4of6
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person responsible for complying with conditions of license(The person must be same as mentioned

in Form IX, as per FSS Regutations, 2011)

Person in charge of operations
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Condition of License

All Food Business operators shall ensure that the following conditions are complied with at all times during

the course of its Food Business.

Food Business OPerators Shall:

1. Display a true copy of the license granted in Form c shall at all time at a prominent place in the premises'

Z. Give necessary access to licensing authorities or their authorized personnel to the premises'

3. Inform authorities about any change or modifications in activities'

4. Employ at least one technical person to supervise the production process. The person supervising the

production process shall possess at least a degree in science with Chemistry/ Bio-chemistry/ Food and

nutrition/ Microbiology or a degree or diploma in Food Technology/ Dairy Technology/ oairy

Microbioiogy/ oairy 
"chemistry/ bairy engineering/ oil technology/ Veterinary science / Hotel

management & catering technology oi any degree or diploma in any other discipline related to the

specific requirement of the business from a recognized university or institute or equivalent'

5. Furnish periodic annual return 1st April to 31 st March, with in 31 st May of each year. For collection/

handling/manufacturing of milk and milk product half yearly return also to be furnished as specified.

G. Ensure that no product other than the product indicated in the license/registration is produced in the

unit.

7. Maintain factory,s sanitary and hygienic standards and workers hygiene as specified in the schedule-4

according to the category offood business.

g. Maintain daily records of production, raw materials utilization and sales separately.

9. Ensure that the source and standards of raw material used are of optimum quality.

10. Food business operator shall not manufacture , store or expose for sale or permit the sale of any article of

food in any premises not effectively separated to the satisfaction of the licensing authority from any privy,

urine, sullage ,drain or place of storage of foul and waste matter

11. Ensure clean-in-place system (whatever necessary) for regular cleaning of machine & equipment.

12. Ensure testing of relevant chemical and/or microbiological contaminants in food products in accordance

with these regulation as frequency as required on the basis of historical data and risk assessment to

ensure produition and delivery of safe food through own or NABLaccredited/ FSSAI recognized labs

atleast once in six month.

13. Ensure that as much as possible the required temperature shall be maintained throughout the supply

chain from the place of procurement or sourcing till it reaches the end consumer including chilling,

transportation, stora ge etc.

14. The Manufacturer/ Importer/ Distributer shall buy and sell food products only from, or to, licensed /
registered vendors and maintain record thereof.

Page 5 of 6
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Other Condition

1. proprietors of hoters, restaurants and other food stalls who sell or expose for sale savouries, sweets or

other articre of food shail put up a notice board containing separates rists of the articres which have been

cooked in ghee, edible oil, vanaspati and other fats for the information of the intending purchasers'

2. Food business operator selling cooked or prepared food shall display a notice board containing the nature

of articles being exposed for sale'

3. Every manufacture (incruding ghani operator) or whoresare dearer in butter,ghee ,vanaspti ,edible oils,

solvent extracted oil, de oiled meal, eointe flour and any other fats shall minimum a register showing the

quantity of manufaciured, received or sold, nature of oil seed used and quantity of de oiled meal and edible

flour used etc. as applicable and the destination of each consignment of the substances sent out from his

factory or place of tusiness, and shall present such register fo1 inspection whenever required to do so by

the licensing authoritY.

4. No producer or manufacturer or vegetable oil ,edible oil and their products shall be edible for license under

this act ,unless he has own laboratory facility for analytical testing of samples

5. Every sale and movement of stocks of sorvents- extracted oil,'semi refined' or 'raw grade I' ' edible

groundnut flour or edibre coconut frour,or both by the producer sha, be a sare or movement of stocks

directry to a registered user and not to any other person,ano no such sale or movement shall be effected

through anY third Party.

6. Every quantity of solvent-extracted oil ,edible groundnut flour or edible coconut flour ,or both purchased by

a registered user shail be used by him in his own factory entirery for the purpose intended and shall not be

t..-totd or otherwise transferred to any other person :

provided that nothing in this sub-claule shall apply to the sale or movement of the following:-

1. Karanjia oil

2, Kusum oil

3. Mahua oil

4. Neem oil

5. Tamarind seed oil

6.Ediblegroundnutflourbearingthel.s.Icertificationmark
T.Ediblecoconutflourbearingthel.S.Icertificatemark

7. No food business operator shall sell or distribute or offer for sale or dispatch or deliver to any person for

purpose of sare any edibre oir which is not packed, marked and labeled in the manner specified in the

regulations unless specifically exempted from this condition vide notification in the official Gazette issued

in the public interest by food safety commissioners in specific circumstances and for a specific period and

for reason to be recorded in writing'

Page 6 of 6
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GOA $TATH POLLUTION CONTROL
rfqTrwrrflqfr{TurSga

ISO { 4O0 I t2O1 5, ISO 45OO 1 t2O1 I Certified Board }(An ISO 9OOt.20{5,

Phone Nos : 0832- 24A770O,
240770t,2407702,
2447703

Tel/Fax No: 0832-2407700

Email lds:
Chairman, GSPCB : chairmanqspcb,qoa@n ic.in
Member Secretary, GSPCB: ms{rspcb.qoa@nic.in
Office: mail.gspcb@oov.in

g=r::r=
rL.J,
\I'Z

(32@[
-.lE{lr- ror:f rNprA

N o. 12 /2023-PCBI1 61 27 59 I O000tt7 t6 Date:1810412023

[To be referred as Water Act, Air Act and HW (M & D Rules respectivelyJ

CONSENT TO OPERATE AND AUTHORIZATION is hereby granted to:

M/s. KRISHNA SEA COIN HOTEL & SpA
(Represented by: Mr. Jignesh M Kareliya)

(Orange Category)

H. No. 43212, Sy No. 24ll (Part'),
4th ward, Colva Circle,

Colva, Salcete -Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the
provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that
may be made further and subject to the following terms and conditions:

1. This Consent to operate and Authorization is issued is valid ry to 0lllll2032,

2.

3.

(D

(ii)

The daily quantity of effluent from the Hotel (sewage & sultage) shall not exceed 14.8 KLD.

Sewage Treatment:
The unit shall maintain/operate comprehensive sewage treatment plant (17 KLD capacity)
consisting of primary/ secondary and/ or tertiary treatment as is warrantid with reference to influent
quality and operate and maintain the same continuously so as to achieve the quality of the treated
effluent to the following standards:

Near Pilerne lndustrialEstate, opp. saligao seminary, saligao, Bardez, Goa-403 511

and Authorization is valid for the operation of;

Page 1 of 7

to
Sr. No. Description Capacitv

1. Hotel 32 Rooms
2. Restaurant 2SNos. (Seatins canacitv)

f,t)
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(iii)

Parameters Discharge on land for inigation
pH Between s.5 & 9.0
Total Suspended Solids Not to exceed Not more than 100
BOD,3 days,27oC Not to exceed 30 mg/l
COD Not to exceed 250 mll
Oil & Grease Not to exceed 10 me/l
Phosphorus Total (Discharge in lakes/ water bodies) Not to exceed 5.0 mg/l

Sewase Disoosal:
The treated effluent shal.l be recycled to the maximum extent and remaining shall be used on land
for gardening. There shall not be any discharge outside the unit premises.

4 qgoa house-keeping shall be maintained within the unit premises. All pipes, valves and drains
shall be maintained in leak-proof condition. Floor washings shall be maintained to ttre effluent
collection system only and shall not be allowed to find way in open areas.

(v) Non-Hazardous Solid Waste:
All the Solid wastes arisine in the lle Jotto wastes anslng m the unrt sha re disposed-offas fo lows

Sr. no. Type ofsegregated solid waste Quantity Disposal
I Non-biodegradable (dry) waste 15 kgs/day To be disposed through the

Waste Collector.2. Biodegradable (wet) waste 30 kgs/day
3. STP sludge 0.05 MT/month To be used as manure.

(vi) The applicant should upload monthly statement (below format) the solid waste

(iv)

(vii) The unit should install machinery/equipment/facility for converting bio-degradable /organic
waste generated from the unit to compost so as to meet the standard for compost prescribed in
the Solid Waste Management Rules,2016 as amended.

(viii) The unit shall operate and maintain Oil and Grease trap for effluent arising from its kitchenprior to its release / discharge into sewerage line of the Public Works Depirtment and shall
have to comply with the 'General Standards for Discharge of Environmental pollutants - part-A:
Etfluents' notified under Schedule-Vl within three months from the date of issue of this
Consent and submit a compliance report to this office.

unit shall maintain and operate air pollution control system of adequate capacity for the
nts:

Sr.
No.

Name of Equipments/
Installation

No of
Installation

Capacity SOz
Kg/Hr

NO* HC CO PM

S/kw-hr)
I D. G. Set 1 82.5 KVA 0.72 9.2 1.3 3.5 0.3

4.

(i) The
folk

Quantity of wet/dry
waste

Name of agency collecting
the wet/ dry waste

Authorized Signatory

Near Pilerne lndustrial Estate, opp. saligao seminary saligao, Bardez, Goa-403 511

Page 2 of 7
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(ii) The shallunrt erect the chimney(s) of the follow S ifications:
Sr. No Chimney attached to Height

1 D. G. Set(for82.5 KVA) 2 meters

(iii) The unit shall observe the followins standardsn
Sr. No Type of fuel Quantity/hr

1 H. S. D(for 82.5 KVA D. G. Set) l0 liters/hr

(iv) The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method I part 1
of stack Monitoring -Materiar & methodology for isokinetic sampdng.

(v) The unit should comply with all the standards for D.G. Sets prescribed at Sr. no.94,95 and 96 of
Schedule I of the Environment (protection) Rules, 19g6.

(vi) The unit should carry out emission monitoring from the stacks connected
from a laboratory recognized by Ministry of Environment and Forest
Protection Act, 1986 and the result shall be submitted to this Board.

to D.G. set once in year
under the Environment

(vii) The unit shall take adequate
premises in respect ofnoise.

rmeasures for control of noise levels from its own sources within
The limits are as follows-

the

5.

lses rn respect ol noNe imits are as follows-
Category of Areal Zone Uqlts in dB (A) Leq

Day time Nishttime
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to tO p.i

(viii) The unit shall comply to the Notification issued by the Department of Environment vide
Notification Series II No.42 dated l.3th Janu ary 2022 regarding The Noise polution
(Regulation and Control) Rules 2000, in view of the directions dated l'l03l20lg issued by the
Hon'ble NGT in 0.A.681/2018.

AS AMENDED THEREAFTER:

(i) The unit is hereby granted authorization to operate a facility for collection, storage and disposal of
hazardous wastes as specified below:

Sr. No. Category Type of waste Quantity Mode of disposal
I 5.1 Used/Spent Oil 0.015

MT/IVIonth
To recycler registered with SPCB and
having valid authorization of SpCB.

(ii) The authorizer shall comply with the provisions of the Environment @rotection) Act, 19g6 and the
rule made there under.

Near Pilerne lndustrial Estate, opp. saligao seminary, saligao, Bardez, Goa-403 511
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(iii) The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous
waste without obtaining prior permission of the Goa State pollution Control Board.

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the hotel
unit by the person authorized shall constitute a breach of his authorization.

(v) It is a duty of the authorized person to take permission of the Goa State pollution Control Board toclose down the facility.

(vi) The innerbottom surfaces of the tank shall be impervious enough to prevent leakage or seepage of
these wastes into the sub surface soil or ground *ut"r.

(vii) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to
ensure that these wastes are delivered to the designated facility p."u.niing pilferage and clandestine
disposal due to unforeseen events ttrat may occuiduring transit.'

(viii) The manifest shall be endorsed by the dispatcher, transporter and receive r of hazardous wastes. The
endorsed copy shall be furnished to the Goa State pollution Control Board.

(ix) Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposalof hazardous waste in
Form 3 of as per Hazardous Waste (Management & Transboundary Movement) Rules as amended
in 2018.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online OCMMS systems.

(xii) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main
gate providing details as follows in English and Konkani languagei:_t Hazardous Waste category number.. Hazardous Waste quantity number.. Treatment facility for each category.. Mode of disposal for each category.t Hazardous waste Authorization number, date and validity period.. Water Consent number, date and validity period.. Air Consent number, date and validify period.
' Quantity and Nature ofHazardous chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90
days.

(xiv) The unit shall submit annual returns in prescribed format to the Board for financial year by
30th June of every year for the previous financial year.

6, GENERAL CONDITIONS:

(i) The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the
effluent/ emission or hazardous wastes or control equipments p.orid.d for without previous
permission of the Board.

Near Pilerne lndustrial Estate, opp. saligao seminary, saligao, Bardez, Goa-403 511
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(ii) The unit shall provide facility for collection of samples of effluent, air emissions and hazardous
wastes to the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for
renewal of Consent submitted after expiry of the validity shall accompany with p.nuity of 50% of
the consent fees in addition to the prescribed consent fees.

(iv) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of
any poisonous, noxious or polluting matter into a stream or well or on land or into th-e atmosphere,
as result of such discharge waterlair is being polluted.

(v) This Consent to operate is granted without any prejudice to any of the permission(s) required under
any law, by laws and regulations in force.

(vi) This Consent does not entitle the party to commence activities until and unless all the other
Permissions as required under the relevant statutes are obtained by the party and this Consent to
Operate is confined to matters arising out of the Air Act and Water Act only.

(vii) The Board r€serves the right to amend or add any conditions in this consent and the same shall be
binding on the applicant.

(viii) The unit shall submit to this office, the Environmental Statement Report in Form v for the
Financial Year ending April to March by 30th September of the sucieeding year as per the
provisions of the rule l4 of the Environment (Protectiin) (Second Amendmenr; Rutes, lggz.

(ix) Reliable flow meter shall be installed to maintain record of water consumption/waste water
generation per day. The records so maintained shall be made available to the Board officials
whenever required.

(x) The unit shall bear the cost of analysis / monitoring in case of complaints received by the Board, /
reinspections due to non compliances observed by the Board & moniioring carried Uy itre Board.

(xi) The unit shall submit the details of the Public Liability lnsurance policy under the pLI Act lggl, to
the Board office as applicable.

(xii) The unit shall submit retums for disposal of batteries under the Battery Waste Management Rules
2022, if applicable.

(xiii) The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules 2016
as amended thereafter, if applicable.

(xiv) The unit shall submit retums for disposal of plastic waste under ttre plastic Waste Management
Rules 2016 as amended thereafter, if applicable.

(xv) The unit has to obtain no objection certificate from the Central Ground Water Authority, or
the concerned state authority for any ground water abstraction, if applicable.

Near Pilerne lndustrial Estate, opp. saligao seminarn saligao, Bardez, Goa-403 5ll
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(xvi) The unit shall comply to the Guidelines and DUST Mitigation measures in handling
Construction material and C & D waste issued by central Pollution Control Board and are
placed on Board website - www.goaspcb.gov.in

(xvii) The unit shall comply to the Circular issued by the Board regarding Mechanism/Guidelines
for Control of Pollution and Enforcement of Environment norms at individual establishments
and the area/cluster of Restaurants/hotels/motels/banquets etc. in view of the NGT Order in
OA No 4001201dated 1010612021and as amended thereafter.

(xviii) The unit has to stop usage of single use plastic (SUP) as per the Plastic Waste (Management &
Handling) Rules 2016 and its amendments.

To,
M/s. KRISHNA SEA COIN HOTEL & SPA
C/o. Mr. Jignesh M Kareliya
H. No. 43212, Sy No. 2411(Part),
4th ward, Colva Circle,
Colva, Salcete -Goa.

Copyforfavour of information to:
1. Accounts Section.
2. Concemed File.
3. Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 1.03.71.244 /-

Challan no. Amount Date
1622818 Rs. 1,85,33 4/- (\4/ater & Air Consent Fees\ 09/02/2023

DR I Digitallysisned

S HAM I LA Jr#":^j1:HAMr 
LA

MoNrEtRoffi.;;:'ir"q:
@r. Shamila Monteiro)

Member Secretary
Goa State Pollution Control Board

Near Pilerne lndustrial Estate, opp. saligao seminary saligao, Bardez,6oa-403 511
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Goa State Pollution Control Board

Dear Citizen / Customcr,
CUSTOMER FEEDBACK

We appreciate you for sparing a few minutes for giving us your valuablg fesdback on our sorviccs

QEH$CrE-F(0603)

Address: ..

fue you aware that service standards are included in the Citizen's Charter as available on Board's website :www.soasocb.sov.in?
Yes t] No D-
Ifyes, is the Citizen Charter simple and easy to understand?

Yes Nor-J t_J

Name ofthe service availed:

Suggestions for improvement, if any

Description of service delivery parameters

(ConsentVAuthorisation/RTI'VComDlaints etc.)

Excellent Good Fair Average Poor Reason for

sradins
Time taken to deliver service in comparison to service
standards mentioned in Citizen's Charter

Quality olservice (accuacy, completeness)

Knowledge of dealing hand / staff regarding serviceVschemes

Courtesy of staff

Board's response in view ofyour query/requirement is to your
satisfaction

Date ofyour visit to the olfice and your overall exnerience

Signature & date
To,

The Member Secretary,

Goa State Pollttion Control Board,

Near Pilerne Industrial Estate,

Opposite Saligao Seminary, Saligao, Bardez, Goa. 4035 I I

*' Please note that your feedback is considered essential for overall improvement and development ofBoard fimctions in service ofenvironment.

Near Pilerne lndustrial Estate, opp. saligao seminary, saligao, Barder, Goa-403 511
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SC-O/RA0517/A02 

29 May 2023 

To 

Mr. Sanjay Selukar, 

Hotel Sea Coin, 

Colva, Goa.  

Sub.: “Hotel Sea Coin” on property bearing S. No. 24, H. No. 1 of Village –Colva, Taluka – 

          Salchete, Goa. 

Dear Sir, 

As per our telephonic discussion today, the Report for the above mentioned subject “Hotel Sea Coin”, with 

respect to the ‘Built up Area’ and ‘Height of the Building’, is as below: 

A. Area of the Plot: 

As per survey carried out in April 2023   -3055.00 square metres. 

B. Built up Area: 

Based upon the Survey conducted on site in April 2023, the built up area (excluding non F.S.I. areas) works 

to -   

Ground Floor - Nil (Stilt portion) [Subject to ‘removal’ of Kitchen & Restaurant] 

First Floor - 428.21 square metres 

Second Floor - 428.21 square metres 

Total - 856.42 square metres 

186
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C. Building Height 

The Hotel building is Ground and Two upper floors. The Ground floor consists of Stilt portion wherein 

“Kitchen and Restaurant” shall be removed and hence, not considered in computation of the ‘building 

height’ and computation of the Built up Area. The height of the useable floors (that is of First Floor & 

Second Floor) is 5.88 Meters. This height is EXCLUDING the parapet wall, elevational features. 

 

 

D. Summary 

As per the actual survey carried out in April 2023 and from A, B, C above, the STATUS of “Hotel Sea 

Coin” is as below- 

 

Area of the Plot                -3055.00 square metres 

Built up Area (1
st
 & 2

nd
 Floors) - 856.42 square metres 

F.S.I. consumed                         -      0.28 

Useable Floors                -      2 Nos.  

Height of useable Floors           -      5.88 metres. 

 

Property falls in C.R.Z. III as per CZMA 2011 Map prepared by “State of Goa”, and approved by Central 

Government. For development in this ‘category’ following base regulations are applicable: 

 

a. F.S.I. Permissible                                    – 0.33 

b. Building Height (topmost) permissible – 9.00 metres 

c. Number of Floors permissible               – 2 Floors 

 

 

E. Notes- 

1. The Front ‘portion’ (that is abutting road side) of the said Hotel is not computed herein. 

2. Computation of Built up Area and Height of the said building is subject to removal of “Kitchen 

& Restaurant”, in Ground floor (Stilt floor). 

3. Area of the Plot, need to get endorsed from Government authorities. 
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4. Report is based upon the survey carried out in April 2023 by M/s. Purva Surveyors and the 

drawings generated by them. 

 

 

Thanking you, 

 

Yours sincerely, 

 

 

Ar. Sunil Magdum, G.D.Int., G.D.Arch., B.Arch., M.Arch.(Environmental), F.I.I.A. 

Council Registration No. CA/1984/08793 

Principal Architect – M/s.Reenowned Architects (Architecture-Interior-Valuation-Development Manager) 

Panel Architect       – Grade I category, Housing Panel, M.H.A.D.A., Mumbai Board. 

Fellow Member       – Indian Institute of Architects. 

Life Member           – Practising Engineers Architects & Town Planner Association, Mumbai. 

Patron Member      – Architects Engineer & Surveyors Association, Pune. 

Principal               – Dr. Baliram Hiray College of Architecture, Bandra East, Mumbai (Architecture & Interior Design –U.G. & 

P.G.) 

Mentor                   – Nirmaan School of Design & Arts, Andheri West, Mumbai (Interior Design –U.G.) 

Editorial Board Member– International Journal of Expressions, Emotions & Dimensions 

 

 

188



-/j4

,,.)

f.n r.i c rlftru A 11fl (cPo4i 't -t

tu', ft'1rJ.'rci" tQ-'

No 9lD-t'o-L'l''"^

,l*v- IIsJ z-or t"

.i!l
ctlT .n,-.,{ er ! }')*'r.,,r \'\ i .r,'r'.0,t rl l^.r, r,i}r: t'l^-i

U ' t. '/

f e"\*a /eacs I .ru,s-- rL ia!r-
oh\ v*)fe# $ €, t -

c.'rvl"rr 'l{"- SDof sfrLl p**ol 2-at( j6

A1J"A zvL"2- [ ?-s 1 G 4 +f-. ]11 c^ lie"i-]-,' 4

f-.^.*T: b,,.^^s-/'^A^^ tl rr-ul , \'D )r'^A"*-,

*"".ff^, (+.re-

Ttr.. De^ro L t\ \ , 1"*-"i i< o.^*

7*ol<A $, V,11 "T P..--.-0'**-t-- C'1.q.

"h 1'9" 4 rr o-.zr "t^i'e",\ tl I 
ool zrr 6 A

EXe",^tr* 16.r-$- , T* ,^l- 6'Aqi.r.(J{ar'fr,

9Do ob se'r-,'<'t' q -4A fL l'Lt i? '' (o"'j i8' nos

4^rl Z PsI awo\ Ll"l-vlt, \r ''by'-'r+" ^-4- .I+tf''f I
-1fu Dr.-.oLd*-, ft ^^J tt*'* 

' 
1)-e 

o'e'e o{r-ol ^& trJ'rio qv4

fre S lt. t"- cla *o [ 1'', *r % , ]l.ryJ L*nd t "*J *r/

,$tr1^cru.- 4-- Jk*',.r\! fl'{i (sJ^ Cc"^ t'"t4)
( Sl**.1 9{zrac}tao ,^, I sf."*f n-o"$41) 6$ 4r1+i u'**]

6-..\nq ,S^d.,a6e G*'\ ; -pn""i '/ ^lo 

^'-+J t

Ha*r.\rsrr f. axetrft .tl^i o"tJ'^'--It'" P*)

%bqt L ,Lcr$surn^ ? ",as-Ain(J 
F^r' ^o*'Y:'d

4Y" n.ttary. D^<_ -+o ab&nc<- T P^|,t*ffi +tq

p n * . t , {, -1 dY-1 "v 
t{ Sf'* d[ta r^t C-o *-t ol hof bc (xe ,.d"4 /

&+P*':,?
\,^P, Sec"\ c,b V, P c*ml

Ttfr*;L

@
189

Rahul



i-,,s62'-",i' , ,r,,, g.tif.

tii5,(.,: i'(i).fil .',' A[,ti'rr, ,ri., $li,]',r. 1,., i,, ,,. ii ,"i,,

N,fu !,riii/,"'-. it Groi*..[',-,,[ o.., rr jtii;rt .? ,.,ri it! t:uy /r.1iiu.

h"1dl nfu,r,.e,.,.-tr- .-h. rd)€-av.,^.or-n(** A,l* ,lif c-;v.,:, liilt,i i ,"o)T-t,tI

)q t 3 ,l'-+*") 1l e 1z-at f _? W+u,, ff;a.i 
** ,i^ s-i,_

\J { In*^fo ro<-s-{rarerl 4r"^ -}- fn4o^^o*_ ; N,**,,J
Sf+".- 

?^,^{ 
f,^? ,, P.es*t* ar d abJeu* -tf---F fr frJ

(s,*, f c-Jta,- (n) s . tho.n ;-^f, {1*4ok frt tW C #"+"-l .fe^
o,yBalr"trrof muf-#*;, ^"t sh.; T {a.*ni.tnd'^'T 

"'i;;tr;Jilr. 
NMov<ei .

{-^,tlv,t ), cak 4 ^rhutt-,- ftau- "ypAt$r.^h :t# ,f"u fosalsrloo ttu*t i"".iil,+'f suL
ht J'f-.t.J 4# *^y 

^*,1' 
a. vndhJr".^v -+A-0-

"y$o**, f,- f.-.,*K" !. -f* G^,1.1,.'^-*# gA.J a^r{

-1L""- ; fio fbn ,7-,n *fa C:^g*..i* S^"-4 q','9 ,a(n.-

,tJor' ,f G*rf- Cln,l ay/['r^],**, p'1" / + -6 ?-l) 6 r,
+l* hrslnot F Sa#;*u' Cr^nh, J.otA Gt" ,t'-ff-" 4

dvrrtn^tlrA Offi, W =fl; c)t"tt*'r&v'-t F ro'G-h.we'rns"S.-

9^: yJ , - t<o ,r)" h"lr. ^^rf do d+= !"-J*''Sdf i- !"n

-*- t\\e(na,.'nluo"t ilo v (l Alr^ I frP"ll %lt-)s I t1t\ ;t : 'bte44

##t 
-aq; -b n il.fl,; c=^11^'S; "rutA 't tt'+J P-'ffiru,

ryzit iiiii*ii;- 
)t 
I Nnh,.r,, f,( L.,hJ-

' 
;#iii

\ I:l*,p ,i;,'jl rnenrenN) [ , u"*-,J ms,^Nb^
:,:\. 

-'tt'".,',i 
./'rit,,l'

ti:' ), :-.-.-^ ---" -;r':':'V'ti.-.: -. \ 1.;,-,' :,'.'-.,/

l",r,rr.o,l rae,rulr.r-

[,0 G\ LN
A-L'-E^L;4- 

-=v AYf
lloJ,rr'o'^. fr'r,*,*ol* sb*U.rol', v'tl',*'4' {o-":

4,fl" I 'i')t' ) 
lytq'fi''|'ta u\j, .-v'.* 

nr"-.-i yne*Leu
v',o ter.*j*!, '9.r,* fot,^,t-h tTr"*i nD*LE.'' G r" a6- Seo' fb*"vi-)

'WV t'
,l\or$6, a k'r "*o*.-d 

P-'

'$.r,,* ,foyt^,t[4

190

Rahul


	1. Index
	2. Affidavit in reply - B&W
	3. Combined licenses
	3. Combined licenses
	12. TOURISM CERTIFICATE
	13. NOC FROM DIRECTORATE OF FIRE & EMERGENCY
	14. FOOD & DRUG LICENSE (FSSAI)
	15. GOA POLLUTION CONTROL BOARD LICENSE

	16. 17. PANCHAYAT TAX RECEIPT OF HOUSING LIGHTENING TRADE LICENSE SPA & BEAUTI PARLOUR LICENSE

	4. RA0517_Client1
	5. PANCHNAMA REPORT
	6. INSPECTION REPORT



